193 Re : Patel Chowwk Incidents
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SHRI Y. B. CHAVAN: 1 would like
to make one point very clear. You have
raised the question of the officers who were
directly concerned with  the lathi charge
etc. I think the District Magistrate is not
directly  concerned with  lathi charge.
He is not. S5, on the question of the
transfer of the officers who are directly
concerned with  the lathi  charge, who
gave orders of lathi charge etc. I have
told you that I will look into this matter,
I am looking into this matter.

SHRI SAMAR GUHA (Contai)
How long will you take? In the mean
while, the officers may commit mischeif.

SHRI Y. B. CHAVAN: I can under-
stand the worry ana anxiety of the hon.
Members in this matter. But as long as ihe
judge who will be asked to look into this
matter will be an objective serving High
Court Judge and I do not think we
should have any reasor to suspect anything

MR. SPEAKER: So far as the motion
of privilcge and the letter the about some-
body lobbving for the Prime Minister ate

concerned, thev came to me only this
morning.
SHRI 5. »l. BANERJEE (Kanpur) :

‘What about our privilege motion ?

MR. SPEAKAR: I cannot give any
ruling on it. They came to me while T was
sitting herc. Every paper comes to me
while T am sitting here.

SHR1 KANWAR LAL GUPTA (Dclhi
Sadar) : What about my privilege metion
which I gave yesterday ?

MR. SPEAKER: There could not be
two motions at one and the same time.

SHRI KANWAR LAL GUPTA: That
is why 1 am asking about it today. I gave
notice yesterday.

MR. SPEAKER: 1 did not accept it.
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The Lok Sabha adjourned for Lunch'i
minules past fourteen of the Glock.

thirt

The Lok Sabha re-assembled afier Lunch at
thirty four minutes past Forutesn of Clack.

[Mr. DEPUTY-SPEAKER in  the Chair]

*DEMANDS FOR GRANTS 1g70-
71—contd.

MinisTRY OF EXTERNAL AFFAIRS—contd.

MR. DEPUTY-SPEAKAR : Shri 5, Mr

Joshi.

The Minister will reply roundabout 4
O'Clock.

*Moved withhe recemmendation of this president.



